
CENTRAL ADMTNISTRATT\/r TRIBUN,AH, PRINcTpA r:F:ru 

OOA No. 1 729/200 

New Delhi, this the 11th day of May, 200 

Honbie Shri. S.K. Naik, Member(A) 

Sarol 

w/o Jal Bha.awan 
VillaaeJhar,day)lr H No. 527 
PU GEL Sahibabad, Gha?iabad 	 Aoo1jcFnt 
(Shri Raleev Kumar. Advocate, not present) 

versus 

General Manaaer 
Tel ecomm u n I ca t io ri 
Ut, Gha?Jabad, UP 	 Respon-cent 
(Shri, Mohit Srivastava. Advocate, orooyy for 
Shr I. ri. M Sudan Advocate) 

ORDER( or all) 

Earl....Cr on 28.4.2004. counsel for the coplicant was 

accorded sPecial consideration in the form of adic>urr'nerr 

ror adiudjcatjon on the noint of jurisdictjoj. 	as the 

counsel for the respondents hal c o n t e n d e d that this 

Tribunal has no iurisdjctjon in the matter the aool 1 cant 

beina an employee on daily waae basis as PaiL 

sweoner under BSNL. Subseauently also counsel for the 

aoolicant has been seeking adjournment without addi"essinn 

the main issue of jurisdictjon 

2. 	Since BSNL• is not notified especially with regard to 

Groun 	C and D employees 	this Tribunal. 	I. am afraid, ha 

no 	iurisdiction 	in 	the matter. 	Moreover the appi. '1 cart 

was 	a 	narttime, 	sweener 	enaaaed 	by 	BSNL, In the 

circumstances, 	the 	OA 	is 	dismissed for want pf" 

iur I. adiction. 

(S. K.. Naik 
Member ( A 
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